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financial commitment the Government 
'Of India have with regard to them?

The Deputy Minister of Natural Re­
sources and Scientific Research (Shri 
K. D. Malaviya): A statement is laid 
on the Table of the ̂ Houses. [Placed in 
Library. See No. P-83/52]

Shri K. S. Rao: May  I know whe­
ther there are any negroes among the 
students? ,

Shri K.  D.  Malaviya:  I am  not
«ware.

Shri K. K.  Basu:  May we know
whether the students are selected by 
the covmtries from where they come, 
or has our Government anŝthing to do 
-wHh it?

Shri K. D. Malaviya: The students 
are selected by the  countries  from 
which they come.  They have ̂  say.

Shri B. S.  Murthy:  May we know,
sir, what  exactly is the charge inĉ
red by tiie Government of India in giv­
ing the faciUties for these foreign stu­
dents? .

■ti  ̂  Uly*)

f̂S )il - JiŜ S  flu

- If ̂  »*>
[The Minister of Education and Na­

tural Resources and Scientific Research 
<Maulana* Azad): AH these details are 
shown in this statement.]

problems in Khargpur and Kalai Kimda 
in the district  of  Midnapur  (West 
Bengal)  have been studied by  the 
Eastern Circle of the Geological Sur­
vey of India? ..

(b) What are the findings  of  the 
studies?

(c)  What  steps have  Government 
taken or do propose to take in the 
matter?

Shri K. K.  Basu: May  we  know 
whether Government have any infor­
mation  as to the result of this study 
tour in our country?

Shri K. D. Malaviya: Yes. we keep 
ourselves posted with aU those things.

Shri Raghavaiah: May I know whe­
ther  there  are  any  students from 
China?

Shri K. D. Malaviya: I do not think
so.
Shri Raghavaiah rose—
Mr. Speaker: Let him not make a 

suggestion now.  He has got the  in­
formation that there are none.

W ater Problem in Khargpur and 

Kalai  Kumda

*642. Shri S. C. Samanta: (a)  Will 
the Minister of Natural ResooFoes and 
Scientific Research be pleased to state 
how many times and when the water

The Dêty Minister of Natural Re­
sources and Scientific Research (Shri 
K. O. Mtiayiya); (a) to (c): A state­
ment givfl̂ the information required 
is laid on the Table of the House. \See 
Appendix IV, annexure No. 5J

Shri S. C. Samanta: May 1  know
whether these studies were undertaken 
on the initiative of the Survey Depart­
ment or on the request of the West 
Bengal Government?

Shri  K- D.  Malaviya: I am  not
aware how these  surveys originated, 
but the Engineering  and Geological 
Departments of the Geological Survey 
of India undertook them.

Shri S. C Samanta: May I  know
whether (government intend to under­
take any other  studies in any other 
part of Midnapore District at present 
or in the future?

Shri K. D. Malaviya: There is no im­
mediate programme as suggested by 
the hon. Member.

Delhi  Grain  Syndicate

*643. Shri Tushar CSiatteiJea: Will
the Minister of Home Affairs be pleas­
ed to make a statement regarding the 
investigations now proceeding into.the 
affairs of the D̂lhi Grain Syndicate?

The Deputy Minister of Home Af­
fairs (Shri Datar): A statement is laid 
on the Table of the House. [Sec Ap«t̂ 
pendix IV, annexure No.

Shri Tushar Chatterjea: The  state­
ment says that as a result of a special 
enquiry, the management of the affairs 
of the Syndicate were taken over by 
Government.  May I  know  whether 
the report can be  published for  the 
benefit of the Members of the House?

Slui Datar: It wiU be considered.

Shri Tushar Chatterjea: May I know 
whether Govemmnt is aware that the 
Syndicate is in default of payment of 
Rs. 8 lakhs to the Income-tax Depart­
ment, and if so, what action has been 
taken in the matter?

Shri Datar: Some of the officials of 
the Office of the Director of Civil Sup­
plies have been suspended, and then a
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report was caUed for  regarding the 
working of this Delhi Syndicate, and 
the matter has been referred to the Po­
lice to find out whether any offences 
have been committed under the penal 
law.
Shri Toshar Chatterjea: In connec­

tion witB the PoUce investigation may 
I know whether it is a fact that the 
Chairman of the Syndicate mov̂ for 
bail in anticipation of arrest, and 
he was granted such bail by the Dis­
trict Magistrate? '

Mr. Speaker: Order, or̂ w.  It was 
a matter of judicial -----

Shiimati Sacheta
Government advance any money to the 
grain syndicate?  If so, what was the 
amoynt?

Shri Datar: I am not aware, but  ̂
the monies that were taken in excess 
have been refunded.

Shri B. S. Ifcttthy; Have the Gov-

Shri Dato  No such undertakmg 
has been given.

Age of Betirement

*644 Knmari Annie Blascaiene:  (a)
Will tlie Minister of States be pleased 
to state the age - of retirement  for 
cinttll Officers in Part B States and 
in Part A States?
(b)  What is the reason  for  the 

difference?

is ĉ VernVby 
dan̂ntaj Rîe 56, except

Rule°̂ 6̂ b? (i) to ministerial servants

l? s t« « r n T |

and conditions of service.

(b) The protect on given in Funda-

force before the 1st Apnl 1938.

xmnaxi Annie Mascarene; May  1
know. Sir, whether  G o v e ̂ e n t  ̂̂

rppeived any petition  asking pĉ uĵ

Goyeiwnent in a Court ol l«w «» re­

in ?̂

760*

Mr. Speaker: Order, order.  It will 
not  be  permissible.  The  judicial 
courts are open there

Shri Nambiar: The question is. Sir, 
whether oermission was requested.

Mr. Speaker: It is an  attempt  to- 
bring pressure on Government to grant 
Dermission.  That is what it amounts 
to.  And to my mind, it is not proper 
to interfere in  administration, unless 
there is something very extraordinary.

Shri Nambiar: Permission  is  not 
granted.  They cannot sue.
Mr. Speaker: Never mind. They will 
take  the  consequences.  We  should 
/*omoel the Government to grant per- 
Tnission for  legal  proceedings by a 
Question in Parliament if they do not 
think it fit to do so.  That is not ask- 
for information.  That is indirect* 

ly exercising pressure for getting some­
thing done.

Knmari Annie  Ma3carene: May I
know, Sir, whether Government  have 
received any petition asking for  rê 
medies from Government?

Mr. Speaker. Order, order.

Knmari Annie Mascarene: May  I
know. Sir, whether Government has 
any intention of  changing  this step»- 
motherly  policy  towards Part 
States? •

Mr. Speaker: Order, order.

Shri M. L. Dwivedi: May I know if 
there are euiy States  where the rules 
regarding the age of retirement have 
been revised, and if so. what will hap­
pen to the  employees  who were ap­
pointed before the revised rules came 
into existence?

Dr. Katju: I do not know of any re­
vision.  This is the first time I am 
hearing it. ^

Shri V. P. Nayar: May I know the 
number oj cases in which exception has 
been made from the fundamental rule 
56. and in which the services of the 
Central Government officers have been 
extended after the year of compulsory 
retirement?

Dr. Katju: I have not got the figures 
at my disposal here.

Kabow  Valley

*645. Shri L. J. Singh:  WiU the
Minister of States be pleased to state:

(a)  -what steps the Government of 
i*tod4a> hmrr for ̂tfae reversion to
i«Uidiâ vaUey;




